CENTRAL ADNINISTRATIUE TRIBUNAL
BANGALORE BENCH
K E KR R X X ox

Commercial Complex (BDA)

Indiranagar
Bangalore - 560 038
9t 42 DEC1088
" REVIEW  APPLICATION NO, 110 /88
IN APPLICATION NO, 459/88(F)
W.P, NO. e \ y
.-\AQEliCanthA)’ » Respondent(s)
New Delhi & 7 Ors
Shri H., Rudraswemy V/se The DG, Dept of Posts, New

To

1. Shri H, Rudraeswemy
8-3, P& T Quarters
Chitradurgs - 577 001

2, Shri M. Medhusudan
Advocate A
128, Cubbonpet Main Road
Bangalore - 560 002

Subject : SENDING COPIES OF ORDER PASSED BY THE_BENCH

Please find enclosed herewith the co

passed by this Trlbunal in the above saleappl

f,}' of ORDER AS¥N ADNTEROUCHRIERX
ication(g) on 28-11=88




: ‘ ' In the Central Administrative
/ Tribunal Bangalore Bench,
. € '

Bangalore

ORDER SHEET

Review Application No..“‘:j . of 1988
Applicant ' : _ Respondent
H. Rudraswamy = V/s The DG, Dept of Posts, New Delhi & 7 Or
Advocéte_for Applicant ) Advocate for Respondent
M. Madhusudan | -
Date Office Notes Orders of Tribunal
( N . . ' ——— — - -
|
?
|
OROER

In thie epplicetion made under
Section 22(3)(f) of the Administrative
Tribunals Act, 1985, the spplicant has |
sought for a review of the ordermade by :
a Division Bsnch of this Tribunsl consis~ |
ting of Mon'ble Shri L.H.B. Rego, nnberm§
and Hon'ble Shri Ch.Ramakrishna Rao, M(3J), E
dismissing his application No.459/88, %

28,11,1988 | | @‘ { J | xspuc/psm . ‘
|
|

Shri H.Hadhusuéan, learned counzel
for the spplicant, contends that the order :
made by this Tribunzl suffers from a patent

srror and justifiss a reviswe ,:

We have parused the order and find
shat no error apparent from the record
and, therefore, find no justification
for review, e, therefors, reject this
RA. without notice to the respondents.
L comen dBRRssmam ety | N B
' ABRIEZINL (oren . | ]
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- ’ o1 ' (K.S pUTTASWAMY) (P.SRINIVASAN)

VICE CHAIRMAN mEMBSER (A)
28,11,1988 28.11.88
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v, | 45 SUPREME COURT OF INDIA

NEW DELHI

From: 7%/(«\ Dated ’ //" 7’&9
‘The Additional Registrer, %@3} .

Sup reme ~0of India

To

Registrar

660%707" minis?> z;//z«cf 7 Aw,/,/
gnggloac

PETITION FOR SP::.CIAL LIAVE TO APD"AL(CIVIL) NO & 5_"67 Zﬁ/¢@7
(Petition under Article -136 of the Constitution of India,
for Special Leave to Appeal to the Supreme Court from the

‘ Judgment gad-Order dated :DJ — //—- I of the High-Goust
e 2 BT 2o = A I _0/0262
| _ ‘,_, b’qswam ‘ : ‘.,....Petitioner 0'
f/ ﬂ‘fé/ | Vergis % . ,
rectoy ‘
Si r, /% O/p (?;M]’Zéje ooo.t -Respondent§

I am to infor.m you that the Petltlon above—mentloned
for Speca al Lc-ave to Aopeal to this Court was/were filed on

: behalJ. of the Petitioner ‘apove-named from’ the Judgma&t/Order

of the / CCn 7l7df gﬂm}hIS‘b"fyiV@ (7_2_7'@/)7[7/ ar ﬂ/w@

noted above and that the same was/\n;e-.?a-d:Lsmlssed/dx—os;peeeel—e-\c

by this Court on the ' /07% day

Yours faithfully,

W -
fOI‘ ADDITION STRAR. . -




